ADDENDUM TO FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR SANCHETI BUILDTECH PRIVATE LIMITED
OPERATING IN RETAIL AND REAL ESTATE
(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

In supersession of earlier public announcement as issued by the undersigned regarding Invitation for
expression of interest for submission of resolution plan in SANCHETI BUILDTECH PRIVATE LIMITED

on 14.09.2024, it is hereby informed that the revised timelines for submission of EOI will be as under:

RELEVANT PARTICULARS

Existing Revised
10.|Last date for receipt of expression of 30.09.2024 (Monday) (10.10.2024 (Thursday)
interest
11. |Date of issue of provisional list 0f[10.10.2024 (Thursday) [15.10.2024 (Tuesday)
prospective resolution applicants

12. | Last date for submission of objections to 15.10.2024 (Tuesday)  [20.10.2024 (Sunday)
provisional list
13. |Last date of issuance of final list of [25.10.2024 (Friday) 25.10.2024 ( Friday)
prospective resolution applicant
14 |Date  of issue of Information 30.10.2024 (Wednesday)30.10.2024 (Wednesday)
memorandum, evaluation matrix and
15 |Last date of submission of resolution{29.11.2024 (Friday) 29.11.2024 (Friday)
plans
16. | Process email id to submit EOI cirp.sancheti@gmail.com

Note: The other contents and terms of the Form G dated 14.09.2024 shall remain the same. Further, the
existing prospective resolution applicant(s) who have submitted their Expression of Interest by 30.09.2024
in response to FORM -G dated 14.09.2024, need not to submit again.

ﬁg

Rishabh Chand Lodha
Resolution Professional of Sancheti Buildtech Private Limited

Regn. No. IBBI/IPA-001/1P-P01075/2017-2018/11766

Regd. Add. with IBBI: E-5, Basant Vihar, Gandhi Nagar, Bhilwara, Raj. - 311001
Regd. E-mail with IBBI: rishabhlodha57@gmail.com

AFA Valid Upto: 30.10.2024

Date: 30.09.2024
Place: Bhilwara
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BANGALORE WATER SUPPLY
AND SEWERAGE BOARD

Reliance Retail Limited

Regd. Office : 3“Floor, Court House, Lokmanya Tilak Marg, Dhobi Talao, Mumbai - 400 002  Ph: +91 22 3555 3800

CIN: UOT100MH1999PLC120563
E-mail: retail secretarial@ril.com « Website: www.relianceretail.com

Office of the Chief Engineer (West)
6th Floor, Cauvery Bhavan, K.G.Road, Bengaluru-560009

No:BWSSB/EICICE(W)/ACE(W)-1/DCE(M)-2TA(W)/4948/2024-25  Dt:26.09.2024

INVITATION FOR TENDER
(Only through kpp portal)

Reliance

RETAIL

BWSSB invites Tenders in Two Stage Tender System from Form DPT-1
eligible tenderers for the Work of providing, laying various dia
DI water supply lines in lieu of existing Cl lines in NGEF layout to
Nagarabhavi 12th block, behind Nammura Thindi hotel coming
under Nagarabhavi s/stn., area of AEE W-2-2. sl. ‘

No.
Amount Put to Tender: Rs.115.88 Lakhs, EMD:1.74 Lakhs 1 GENERAL INFORMATION

Circular or Circular in the Form of Advertisement Inviting Deposits
[Pursuant to section 73(2)(a) and section 76 and rule 4(1) and 4(2) of the Companies (Acceptance of Deposits) Rules, 2014]

PARTICULARS INFORMATION ‘ ‘ b. ‘ Dividends declared by the Company in respect of the said three financial years ‘ NIL

Interest coverage ratio for last three year (cash profit after tax plus interest paid)

Last date and time for Receipt of tenders is on 15.10.2024 upto Financial year \ Interest Coverage Ratio
) . a. | Name, address, website and other contact details of the | Reliance Retail Limited, 3" Floor, Court House, Lokmanya Tilak Marg, Dhobi Talao, 202324 311
16:00 hrs. The bids will be opened on 16.10.2024 after 15.00 Company: Mumbai - 400002. www.relianceretail.com Phone: +9122 3555 3800 2022'23 329
hrs. The details regarding the tender and participation in the b. | Dateofincorporation of the Company: 29-06-1999 202122 467
_ H H c. | Business carried on by the Company and its subsidiaries | Reliance Retail Limited serves customers across the country for their needs on Grocery, : o . " . " " B
e-procu rement portal process can be obtained by Iogg Ing on to with the details of branches or units, f any: Consumer Electronics and Fashion & Lifestyle, through a wide network of convenience ¢ | Asummary of the financial position of the Company as in the three audited balance sheets immediately preceding the date of issue of circular or
. . N Kets. h Kets, wholesal h& N Ity st d advertisement (figures of previous years were regrouped wherever necessary)
https://kppp.karnataka.gov.in. For further details contact the stores, supermarkets, hypermarkets, wholesale cash &carry stores, specialty stores an
digital commerce platforms. The Company has retail stores spread across all major (X Crore)
undersigned office during working hours. cities and towns n India. Particulars As at 31-03-2024 As at 31-03-2023 As at 31-03-2022
Sd/- Subsidiaries of the Company: Nil ASSETS
DIPR/CP/KAVITA/2233/2023-24 Chief Englneer (WeSt) d. | Brief particulars of the management of the Company: The Company is managed by the Whole-time Director and a team of professional Non-Current Assets
managers, subject to the superintendence, control and direction of the Board of Property, Plant and Equipment 57,436 39,312 14,019
Directors. Capital Work-in-Progress 16,992 26,442 11,882
Goodwill 3 3 3
Names, Addresses, DIN and occupation of the Directo Intangible Assets 19,618 14,278 2,775
N Add DIN Occupation Intangible Assets under Development 3,001 1323 11,840
FEDBANK FINANCIAL SERVICES LTD. AUCTION NOTICE — ‘ _— ‘ ‘ o Financial Assets
Mr. V. Subramaniam Aabharan, Plot No. 95, Sector No. 21, Near Central Park, 00009621 Company Executive Investments 1 1 716
This is to inform the public at large, that FEDBANK FINANCIAL SERVICES LTD., has (Whole-time Director) Kharghar, Raigarh - 410210 Loans ) ) )
decided to conduct Auction of Gold ornaments belonging to accounts (mentioned Mr. Pankaj Pawar 302, Archana Saurabh CHS, Plot No. 20, Sector-7, Koparkhairne, 00085077 | Service Other Non-Current Assets 5,280 4,665 6,533
) A ) Navi Mumbai - 400709
below) which have become overdue or which have defaults or margin breach Total Non-Current Assets 1,02,331 84,024 47,768
. . g Mr. Sanjay J1 B-702, Rushi T , Lokhandwala C lex, S S th N f 01727602 Servi C t Asset:
customers. The Auction would be held at respective Branches specified below on ->aniay S Azad Nu;;,j A‘;ﬁﬁ’;i (Owe:tr;. f}fm"bﬁr."ﬁoeoxosﬁ’“m‘ amorth Fagar eice I:V::rori::e * 20,983 24,969 20,036
Friday 11-10-2024 between 10.00 a.m. to 12.00 p.m. This would continue till the Mr. Ranjit V. Pandit Darbhanga Mansion, Flat No. 01, 12 Carmichael Road, 00782296 | Management Consultant Financial Assets
auction process is over. Opp. BMC Commissioner Bungalow, Pedder Road, Mumbai - 400026 Investments 266 262 -
Trade Receivables 6,263 5,520 8,805
. Prof. Dipak C. Jai 55, Overlook Drive, Golf, IIl -60029, 00228513 Prof " " .
Fatehpur - Jaipur 7340180846,9783337555 FEDGL05050000901 Jhotwara 88 rol. Dipak & Jain United States of America rotesser Cash and Cash Equivalents 9,390 401 460
90149667,7890149667,9485632094  FEDGL04940000868, 0000869  Kalwar Ms. Geeta Fulwadaya E- 51, Jharokha I, Kalpataru Vatika, Akurli Road, Opp. ES.LS Hospital, 03341926 | Service Other Financial Assets 2806 3196 2693
. s : N ' . CTT ’ Other Ci t Asset: 14,282 10,088 8,363
Road 9610084678,9694595792,9840047982 FEDGL04410002358, 0002365, Kandivi (East), Mumbai - 400101 ot G Ao 53990 e 4057
0002368, 0002385, 0002394 Mansarovar - Jaipur 9829669341,8114454935 Mr. Adil Zainulbhai 'I,\'Ahe I?peric(t)\(ﬁ)pguhrtment, Flat No.4701, B B Nakashe Marg, Tardeo, 06646490 | Professional Total Assets 1,56,321 1,28,460 88,125
umbai - 4
FEDGL05040000597, 0000606, 0000627 Murlipura 7742052906,0141-4003333 EQUITY AND LIABILITIES
r. Anshu Prakas| -54, Ground Floor, Defence Colony, New Delhi - etired Civil Servant i
Mr. Anshu Prakash B-54, Ground Floor, Defence Colony, New Delhi - 110024 03540028 | Retired Civil S Equity
FEDGL04420002062, 0002065, 0002073, 0002079, 0002099 Navalgarh - . .

) Dr. Shumeet Banerji 43, Alma Square, London, NW8 9PY, G. B 02787784 |  Professional Equity Share Capital 8,987 4,990 4,990
Jaipur  6376877560,7014643060 FEDGL05060000771, 0000775, 0000776, Other Equity 36,089 32,232 25,264
0000777, 0000784, 0000787, 0000789, 0000791, 0000800 Ramganj Jaipur f. | Management's perception of risk factors: Total Equity 45,076 37,222 30,254
8387049058,8302468164 FEDGL04800001439, 0001445, 0001448 Sanganer Reliance Retail Limited is the subsidiary of Reliance Retail Ventures Limited and Reliance Industries Limited. Reliance Retail Limited is engaged in :::II(;::;“( Liabilities

organized retail business catering to consumers in India for their needs on Grocery, Consumer Electronics and Fashion & Lifestyle, through a wide - A
8107757860,8302486184 FEDGL04930001577, 0001588, 0001596, 0001599, network of convenience stores, supermarkets, hypermarkets, wholesale cash & carry stores, specialty stores and digital commerce platforms. Financial Liabilities
0001603, 0001609, FEDDS04930000108 Sikar 7976765178,1572294009 The monies raised under the deposit schemes are essentially advances from its customers towards jewellery purchases and unlikely to pose any Borrowings 53,546 44,569 12,021
FEDGL04210003880, 0003888, 0003891, 0003897, FEDDS04210000252, 0000262, S:;ll:celsasl risk except price, market risk, competition, regulatory environment changes and other normal business risks generally associated with the ;rofvisio;\st aites (Vo) , ;g: ) 32: , 42:
- eferred tax liabilities (Ne , 3 /
0000308 Vaishali Nagar 9950931242,1414376159 FEDGL04400001138 g. | Details of default, including the amount involved, duration of default and present status, in repayment of - Total Non-Current Liabilities 57,504 47,037 13,539
) . . . . X i) Statutorydues: Nil Current Liabilities
Change in Venue or Date, if any will be displayed on our Website www.fedfina.com. i) Debenturesand interest thereon: Nil Financial Liabilities
All bidders participating will be intimated subsequently with respect to acceptance i) Loan from any bank or financialinstitution and interest thereon: Nil Borrowings 27,514 26,369 28,736
or rejection of bids submitted by them. Customer who want to release their Trade Payables due to:
. . Micro and Small Enterprise 667 971 633
hall h h wh h | 2. PARTICULARS OF THE DEPOSIT SCHEME P
ornaments shall visit at the base branch wherein the ornaments were pledged by Other than Micro and Smll Enterprise 23079 . 12289
the customer or contact at the number mentioned above on/or before 10-10-2024 a) | Date of passing of Board resolution July 18,2024 il Liabiliti
9 y Other Financial Liabilities 693 972 1,229
subject to the terms and condition applicable. b) | Date of passing of resolution in the general meeting authorizing the invitation of such deposits May 20, 2015 Other Current Liabilities 1,779 1,363 1,440
c) | Type of deposits i.e., whether Secured or Unsecured Unsecured Provisions 9 8 5
Auction will be conducted at respective branches, in case the auction does not get . . Total C: t Liabiliti 53,741 44,201 44,332
d) | Details of deposit amounts: otal Current Liabilities 3 » 3
completed on the given date due to any reasons, the auction in respect thereto i) Amount which the Company can raise by way of deposits as per the Act and the rules made thereunder %9231 crore 1T'ota: ;'ubllmesd Liabil 1';;‘;:? ] :;’Zzg :;‘?;;
N PR ts it iabiliti
shall be conducted on subsequent working days at district level branch after i) Aggregate of deposits actually held on the last day of the immediately preceding financial year T 371 crore otal Fquity and Habiitles T o ’
displaying the details on our Website. No further communication shall be issued iii) - Aggregate of deposits actually held on the date of issue of the Circular or advertisement (July 17, 2024) X377 crore d. | Audited Cash Flow Statement for the three yearsimmediately preceding the date of issue of circular or advertisement (figures of previous years were
in this regard iv)  Amount of deposits proposed to be raised Upto % 500 crore regrouped wherever necessary)
v)  Amount of deposits repayable within the next twelve months (March 31, 2024) %179 crore (X Crore)
Dated : 30-09-2024 For, sdl- Authorised Signatory [ 2022.23 2021-22
Place : RAJASTHAN Fedbank Financial Services Ltd., )| Termsofraising of deposits A. CASH FLOW FROM OPERATING ACTIVITIES
N Net Profit before tax as per Statement of Profit and Loss 11,840 9,388 6,580
Particulars Terms ’ ” "
Adjusted for:
6 months Jewellery purchase scheme: The customer has to pay 6 monthly installments and receive benefits under i
yP pay Yy (Profit)/ loss on sale/ discarding of Property, Plant and
the scheme in the form of discount of 20 % of one month installment. .
Equipment (net) (4) (8) 8
11 months Jewellery purchase scheme: The customer has to pay 11 monthly installments and receive benefits Depreciation and amortisation expense 4,035 2,989 1,781
FEDBANK FEDBANK FINANCIAL SERVICES LIMITED ) Period of Scheme under the scheme in the form of discount up to 85 % of one monthinstallment. Effect of exchange rate change (Net) 3) 6 3
5 . Havmg Reg|stered office at Unit No.: 1101, 11th Floor, Clgnus, Plot 18 months Jewellery purchase scheme: The customer has to pay 18 monthly installments and receive benefits Net Gain on Financial Assets (20) (67) -
No. 71 Ay Powai, Paspoli, Mumbai — 400 087 Maharashtra under the scheme in the form of discountup to 210 % of one month installment. Interest income (57) (20) (12)
24 months Jewellery purchase scheme: The customer has to pay 24 monthly installments and receive benefits Finance costs 4,462 3923 1977
POSSESSION NOTICE under the scheme in the form of discountu % i i i
pto 350 % of one monthinstallment. Operating profit before working capital changes 20,253 16,211 10,337
Whereas’ The underSigned bemg the Authorized Officer of Fedbank Financial Services Ltd. To join the scheme, the customer has to fill-in the pre-printed Application Form and submit the documents stated Adjusted for i
under the Securitisation and Reconstruction of Financial Assets and Enforcement of therein. ' I;:::;I:i: rereceanes (359285; :1;;2; :55:2;
Securlty Interest Act, 2002 (54 of 2002) and in exercise of the powers conferred under Under the each scheme, the customer needs to pay 6,11,18 and 24 fixed monthly installments of minimum of Trade and other payables 8:A51 év3g1 é,h23
section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a %1,000/-or above (inmultiples of ¥ 500) respectively. Sub Total 11,912 (4,298) (7,529)
demand notice dated April 27th, 2024 calling upon the Borrower, Mortgagor, Co- Firstinstallment should be paid either by cash or debit/ credit card or cheque at the Reliance Jewels showroom. Cash generated from operations 32,165 11,913 2,808
Borrower(s) and Guarantor:- (1) Mr. Dilip Kumar Mewara (Borrower); (2) Ms. Prem Devi Subsequent nstallments to be paid through cash/credit card/debit card/post-dated cheques/ECS. Taxes Paid (Net) (1,557) (2,027) (1,158)
(CO-BOTI’OWGI’) to repay the amount mentioned in the said notice being Rs. 30,38,929.08/- In respect of cheques, only local cheques or cheques payable at par will be accepted and must be drawn in favour Net Cash Flow from Operating Activities 30,608 9,886 1,650
i i i i i i of 'Reliance Retail Limited".
(erlpees Thirty Lacs Thirty Elgh't Thousand Nine Hundred Twenty Nine andl Eight B. CASH FLOW FROM INVESTING ACTIVITIES
Paisas Only) as on 24.04.2024 in FEDAJMOHL0482158 together with further interest Asingle paymentinstrument towards multiple scheme accounts willnot be accepted. Purchase of Property, Plant and Equipment and Intangible Assets (27,793) (36,491) (20,334)
thereon at the contractual rate plus all costs charges and incidental expenses etc. within 60 Date of payment of first installment by the customer shall be considered as the scheme/ account opening date. Proceeds from disposal of Property, Plant and Equipment and
days fromthe date ofreceipt ofthe said demand notice. e | Cond Scheme closure date for Scheme of 6 months shall be the end of 6 months from scheme opening date. Intangible Assets 8,479 35 7
. . . eneral Conditions . Investment in Subsidiaries/ Joint Ventures - - (6)
The Borrower, Mortgagor, Co-Borrower(s) and Guarantor mentioned hereinabove havmg Scheme closure date for Scheme of 11 months shall be the end of 13 months from scheme opening date. Purchase of Financial Assets 18 (143) (126
failed to repay the above said amount within the specific period, notice is hereby given to Scheme closure date for Scheme of 18 months shall be the end of 20 months from scheme opening date. Proceeds from Sale of Financial Instruments B 577 )
the Borrower, Mortgagor, Co-Borrower(s), Guarantor and the public in general that the Scheme closure date for the Scheme of 24 months shall be the end of 26 months from scheme opening date. Movement in Loans & Advances and Other Assets (4,580) 400 (5,223)
undersigned Authorised officer has taken POSSESSION of the property described herein Customer has to pay monthly installments within due dates. For payments made by customer through cheque or Interest income 59 15 10
below in exercise of powers conferred on him under Section 13(4) of the SARFAESI Act ECS, the payment instrument must be realized before the due date. Net Cash Flow used in Investing Activities (23,817) (35,607) (25,670)
read with Rule 8 of Security Interest (Enforcement) Rules, 2002 on this September 24th, of igm‘t’gi;g:ﬁ;“ett‘)‘fl;”nsc‘:ngf‘f;'e":g”"‘e”“ returned on account of insufficient funds etc, then the Company C CASH FLOW FROM FINANCING ACTIVITIES
theyear 2024 - .
y Customer under any of the schemes is eligible to avail any on-going common scheme/ product promotions/gifts Proceeds‘from issue of Equity Shares 352
The Borrower, Mortgagor, Co-Borrower(s) and Guarantor mentioned hereinabove in etc. depending upon festival season or other events, along with discount earned under the scheme. Redemption of Redee@ub\e Preference shares (330) - -
particular and the public in general isfare hereby cautioned not to deal with the following Customer may nominate any person towhorm his deposited amounts shallvest in the event of his death. z’e"’:ee:e;’:; Sg:fgw‘:gz ‘N“;“cc“r’:;‘t (2;031‘; 32'(55";3) 12021
. . . . . a; rowi - n Cur ! -
property and any dealings with the following property will be subject to the charge of Discrepancies, if any, found by the customer in the payment receipts should be brought to the notice of the Borro)\’/vings - Current (Net) (3.200) (2367) 13.990
Fedbank Financial Services Ltd. for an Rs. 30,38,929.08/- (Rupees Thirty Lacs Thirty Company for rectification within 7 days from the date of issuance of receipt. Interest Paid (6.861) (4519) (1.884)
Eight Thousand Nine Hundred Twenty Nine and Eight Paisas Only) as on 24.04.2024 g"‘ce ‘tt isaieweb”elfy purchase scheme, return s offered in the form of discount at the time of purchase of jewellery Payment towards Capital Reduction Scheme (1,085) - E
. . . Ccustomer as below: . . PRy
in FEDAJMOHL0482158 together with further interest thereon at the contractual rate plus [Lpron completion of the scheme, discount as % of one month installment] Net Cash Flow from Financing Activities 2,198 25,662 24,127
i . » discou o ! - i h and Cash Equivalents 8,989 (59) 107
allthe costs charges and incidental expenses etc. Net Increase/(Decrease) in Cas q :
, g L P K X X Scheme of 6 months: Scheme of 11 months: Opening Balance of Cash and Cash Equivalents 401 460 353
The borrower’s attention is invited to sub-section (8) of Section 13 of the Act, in respect of a)  After6months-20% a)  After11 months-65% Closing Balance of Cash and Cash Equivalents 9,390 401 460
time available to redeem the secured assets. b)  After12months-75%
SCHEDULE | ) After 13 months-85 % e. IAny c:ange in ucc(;ur;‘ting ?foh'c'\es d;ring t:e 1S'he fllnagclu} sza;t\esm)ents:fdthe gomr;‘mgy are prep((l;e(rjj in u;cordance V\S/ilh Idndlélr; Qc‘cougg?g
. R ast three years and their effect on the profits tandards (“Ind AS”) notified under the Companies (Indian Accounting Standards) Rules,
DESCRIPTION OF PROPERTY Rate of Interest Scheme of 18 months: Scheme of 24months: and the reserves of the Company read with section 133 of the Companies Act, 2013
" - - " a)  After18months-175% a)  After24months-300%
(Particulars of the immovable property document deposited to Fedfina) b)  After19months-190% b)  After25months-330% 5. DECLARATION BY THE DIRECTORS-
Built Up Property On The Southern Part 1/2 Of The House No. - 7, Area Measuring - 74.37 ) After20months-210% o  After26 months-350% The Board of Directors of the Company hereby declare that:
Sq Yards, Situated At Gali No. - 2, Redaspur, Tehsil - Beawar And District - Ajmer, If the customer wishes to purchase jewellery before completing the scheme (but not before 6 months of payment a.  The Company has not defaulted in the repayment of deposits accepted either before or after the commencement of the Act or payment of interest
Rajasthan the property is bounded as under— of firstinstallment), the customer will still get benefit but the eligible discount shall stand reduced as per applicable thereon;
! rules. . . . - .
. i b.  Theyhave satisfied themselves fully with respect to the affairs and prospects of the Company and that they are of the opinion that having regard to the
Onortowards NOI’th . Remammg PartOfThe Pmpeny Delay in payment of monthly installment will result in proportionate reduced benefits. estimated future financial position of the Company, the Company will be able to meet its liabilities as and when they become due and that the Company
On ortowards East: Road Cash/Credit Card/Debit Card/Cheque/DD/ECS, by way of monthly advances. Deposit of ¥ 2 Lakhs and above shall will not become insolvent within a period of one year from the date of issue the circular or advertisement;
Onortowards South: Property Of Mr.KaluRam Mode of Payment be accepted by way of cheque, bankers cheque or by way of electric fund transfer to the designated account of the c.  TheCompany has complied with the provisions of the Act and the rules made thereunder;
Onortowards West : Property OfMr. Om Company. d.  Thecompliance with the Act and the rules do not imply that repayment of deposits is guaranteed by the Central Government;
e . . . . Since it is a jewellery purchase scheme, redemption will be by way of purchase of jewellery and cash refund will e. Thedeposits accepted by the Company before the commencement of the Act have been repaid;
Place: AJmer For M/s Fedbank Fmanqal Services leltled generally not be available and in any event not before 6 months of payment of first installment. f.  Incaseof any adverse change in credit rating, depositors will be given a chance to withdraw deposits without any penalty;
Date: 24th September, 2024 Authorised Representatlve Customer may be allowed to purchase jewellery or coin from any of the Reliance Jewels showroom for an amount g.  Thedepositsshall be used only for the purposes indicated in the Circular or Circular in the form of advertisement;
equal toinstallments paid plus discount under the scheme (purchase eligibility amount) h.  The deposits accepted by the Company (other than the secured deposits, if any, aggregate amount of which to be indicated) are unsecured and rank
’ pari- passu with other unsecured liabilities of the Company.
Red tion / R ¢ The final product invoice value should be equal to or in excess, of purchase eligibility amount.
NATIONAL cENTRE FOR cELL scIENcE edemption / Repaymen Partial redemption of scheme is not allowed. This Circular is issued on the authority and in the name of the Board of Directors of the Company, the text thereof has been approved by the Board of
. . . . Directors at its meeting held on July 18, 2024 and a copy thereof signed by a majority of the Directors of the Company, has been filed with the Registrar
(NCCS) PUNE Only the customer or his authorized nominee (as per the Application Form) shall be eligible to purchase jewellery of Companies.
underthe scheme.
(An Autonomous Institution of the Department of For the purpose of redemption, customer is required to submit original installment receipts along with signed V.Subramaniam Pankaj Pawar Sanjay Jog
i i hoto identit; f at the Sh 3
Savitribai ELot:ecll;nology,. Govgtrnglent of InPdIa') 411007 photodentity prootat the Showroom Ranjit V. Pandit Adil Zainulbhai Geeta Fulwadaya
avitribai ule Fune University Campus, Fune — .
Advt. No.: NCCS/PMC/P-08/2024 f) | Proposed time schedule mentioning the date of The Fixed Deposit Scheme (Jewellery Purchase Schemes) are in operation with effect Anshu Prakash Prof. Dipak C.Jain Dr.Shumeet Banerji
(Special Recrl.litm.e.nt Drive On|y for SC/STIOBC) i):ening Iof the Zchetme andtthe ti‘r‘T:je period for which ;ron; 26'§h ]\;8;,5201; u‘r:']dtthisf tc:‘rcuclar/ udverti;emenlt(ijssued Is:AaH tt?e v(t:ll'\dbti: 3|2m Certificate of the Statutory Auditor
- e circular or advertisement is valid: eptember, or the date of e Company s Annual General leeting to be held in
To,

2025, whicheveris earlier.

SUB: WALK IN INTERVIEWS FOR PROJECT POSITIONS
UNDER EXTRA MURAL PROJECTS 9
Candidates interested, are invited for Walk in Interviews for different
positions to be filled purely on temporary basis at NCCS, under different
extra mural projects.
For the detailed specifications of the posts, the prescribed application
format and other terms and conditions, please see our Advt. No. hy| Credit rating obtained: 5
NCCS/PMC/P-08/2024 under Project Positions, in Careers tab, on ) Nameof Credit Rating Agency CARE Ratings Limited (CARE)
our V\_/ebsitel (vyww.nc'cs.res.in). Fo_r any_updates,l please lcheck our CAREAMA (Triple A)
\;vveatzlsaltbele (()ﬂlglji:wligglltlz'; & Marathi version of this advertisement is nghesldegrgeofsufetyregarding.t\'melyservicingofﬁngncialobl\'gutlonsandcarr'\es
- Director (Additional Charge), NCCS lowest credit risk. CARE AAAis the highest credit rating assigned by CARE.

August 30,2023 and April 17,2024
A fresh rating shall be obtained before the expiry of validity of this rating.

The Board of Directors,

Reliance Retail Limited

3"Floor, Court House, Lokmanya Tilak Marg,
Dhobi Talao, Mumbai-400 002

Reasons or objects of raising the deposits: Reliance Retail Limited has been operating jewellery purchase schemes as part of

customer acquisition programmes for its jewellery retail business. Jewellery Purchase

Scheme enables customers of the Company to plan and purchase jewellery in easy and

convenient monthly installments for festivals, special occasions or other purposes. As

perthe Companies Act, 2013 and the Companies (Acceptance of Deposits) Rules, 2014,

advances collected from customers under these schemes are treated as deposits. 1. Thiscertificate is issued in accordance with the request and terms of our engagement with Reliance Retail Limited (“the Company”) having its Registered

Office at 3rd Floor, Court House, Lokmanya Tilak Marg, Dhobi Talao, Mumbai—400002.

The Company has requested us to issue the certificate in terms of Rule 4 of the Companies (Acceptance of Deposits) Rules, 2014, as amended (“the

Rules”) stating that the Company has not defaulted in repayment of deposits and payment of interest on such deposits. Accordingly, the accompanying

certificate s prepared pursuant to the said provisions of the Rules.

Management’s Responsibility

3. TheManagement of the Company is responsible for adherence with the relevant provisions of the Companies Act, 2013 (“the Act”) read with the relevant
rules relating to the acceptance of deposits by the Company and particularly with respect to ensuring that there are no defaults in repayment of deposits
and payment of interest on such deposits accepted either before or after the commencement of the Act. This responsibility includes the design,
implementation and maintenance of internal control relevant to the compliance of Rule 4 of the Rules.

Auditor’s Responsibility

Ref: Certific d to Form DPT-1 toRule 4 of the G (Acceptance of Deposits) Rules, 2014, ded

i) Rating obtained

iii) Meaning of the rating obtained

iv) Date on which rating was obtained

ADDENDUM TO FORM G

i) | Short particulars of the charge created or to be created

INVITATION FOR EXPRESSION OF INTEREST FOR
SANCHETI BUILDTECH PRIVATE LIMITED

OPERATING IN RETAIL AND REAL ESTATE

Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
In supersession of earlier public announcement as issued by the undersigned regarding

for securing such deposits, if any.

Unsecured and therefore not applicable

Any financial or other material interest of the directors, | Nj|

promoters or key managerial personnel in such deposits
and the effect of such interest in so far as it is different

from the interests of other persons

4. Pursuant to the requirements of Rule 4 of the Rules, our responsibility is to certify that the Company has not committed default in the repayment of
deposits or in payment of interest on such deposits accepted either before or after the commencement of the Act. Further it is our responsibility to certify
that in case the Company had committed default in the repayment of deposits accepted either before or after the commencement of the Act or in
payment of interest on such deposits, the Company had made good the default and a period of five years has lapsed since the date of making good the
default asthe case may be.

5. Theabove assurance is based on our verification of unmodified Audit Reports issued by the erstwhile auditors of the Company for the financial year 2016-
17 which stated that the Company has complied with the related provisions of the Act and related Rules, as applicable, with respect to acceptance of
deposits. The said provisions of the Act and related Rules, as applicable, also give reference to the compliance certification provided by the Company that

g . s R . . 3. DETAILS OF ANY OUTSTANDING DEPOSITS it had not defaulted in th t of d t: ted whether befc fter th it of the Act it of interest h
Invitation for expression of interest for submission of resolution plan in SANCHETI 'depf)sit”;_’ etaulted In the repayment of Ceposits accepted whether before or lter the commencement of the Act or payment ot Interest on suc
BUILDTECH PRIVATE LIMITED on 14.09.2024, it is hereby informed that the revised a | Amount Outstanding as on March 31, 2024 2371 crore 6. With respectto the financial year ended March 31, 2018, March 31, 2019, March 31, 2020, March 31, 2021, March 31, 2022, March 31, 2023 and March
timelines for submission of EOl will be as under: (*represents advances collected from customers under jewellery purchase schemes 31, 2024 we have examined the books of account and other relevant records and documents maintained by the Company, the information and

which are treated as deposits.) explanations provided to us by the management and the audited financial statements of the Company for the year ended March 31, 2018, March 31,
RELEVANT PARTICULARS EXISTING REVISED b, | Date of accentance Various dates 2019, March 31,2020, March 31 2021, March 31,2022, March 31, 2023 and March 31, 2024 on which we have issued unmodified opinion vide our report
. - . X fou N i
10.| Last date for recelpt of expression of interest | 30.09.2024 (Monday) 10.10.2024 (Thursday) P dated April 25, 2018,Aprl|‘|§. 2019,Apn|28.‘2020,Apnl30, 2021,Ma¥$,2022,/.\pr|I20, 2023ar’d April 22,2024 respectively. Our audit oflhes.eﬁnunclal
B — - - Total t ted 2349 D the F.Y. 2023-24 with statements was conducted in accordance with the Standards on Auditing specified under Section 143(10) of the Act. Those Standards require that we
11.| Date of issue of provisional list of prospective 10.10.2024 15.10.2024 ¢ | lotalamount accepte dlffereﬂfﬁétul;{{;%ut:) B renwi plan and perform the audit to obtain reasonable assurance about whether the financial statements are free from material misstatement.
resolution appllcants (Thursday) (T“esday) 7. We conducted our examination of the particulars in Form DPT-1 which are in accordance with the Guidance Note on Reports or Certificates for Special
iagi iaeti d. | Rateofinterest No return as interest is offered since it is jewellery Purposes (Revised 2016) (the “Guidance Note”) issued by the Institute of Chartered Accountants of India (ICAI) and Standards on Auditing specified
12. Last'date fOIl' submission of objections to 15.10.2024 20.10.2024 purchase scheme. But discount is ofgered on under Section 143(10) of the Act. The Guidance Note requires that we comply with the ethical requirements of the Code of Ethics issued by the ICAL
prowswnal list (Tuesday) (Sunday) purchase of jewellery as per the terms and 8. We have complied with the relevant applicable requirements of the Standard on Quality Control (SQC) 1, Quality Control for Firms that Perform Audits
- - - conditions of the scheme(s).
13.| Last date of issuance of final list of 25.10.2024 25.10.2024 and Reviews of Historical Financial Information, and Other Assurance and Related Services Engagements.
prospective resolution applicant (Friday) ( Friday) e. | Total number of depositors (outstanding as on July 17, 2024) 1,78,738 Opinion
n n 9. Based on our examination as above and according to the information, explanations and representations provided to us by the management of the
14| Date of issue of Information memorandum, 30.10.2024 30.10.2024 f. | Default, if any, in repayment of deposits and payment of interest thereon, if any, Nil Company, we hereby certify that the Company has not committed default in the repayment of deposits or in payment of interest on such deposits
evaluation matrix and request for resolution (wedﬂesday) (wedﬂesday) including number of depositors, amount and duration of default involved. accepted either before or after the commencement of the Act.
N - . . " : " . Restriction on Use
. | Any waiver by the depositors, of interest accrued on deposits Nil
15, Last date of |SSUan.Ce of fln.al list of 29'F1 162024 29'F1 1&2024 9 Y Y i P 10. The certificate has been issued at the request of the Company solely for the purpose of submission of our certificate along with Form DPT-1 pursuant to
pfOSpeCtlve resolution apphCﬁnt ( i ay) ( i aY) Rule 4 of the Rules, as amended, and should not be used by any other person or for any other purpose. Accordingly, we do not accept or assume any
16.| Process email id to submit EOI ‘ Girp Sanche“@gma“ com 4. FINANCIAL POSITION OF THE COMPANY liability or any duty of care for any other purpose or to any other person to whom this certificate is shown or into whose hands it may come without our
. & - prior consentinwriting.
Note: The other contents and terms of the Form G dated 14.09.2024 shall remain the same. a. ‘ Proﬁts‘of the Company, before and after making provision for tax, for the three financial years immediately preceding the date of issue of Circular or ForD TS &AssociatesLLP
Further, the existing prospective resolution applicant(s) who have submitted their Expression advertisement Chartered Accountants

of Interest by 30.09.2024 in response to FORM -G dated 14.09.2024, need not to submit

Financial year ‘

Profit before tax

(% Crore)
‘ Profit after tax

Firm Registration No.142412W/W100595

again. Rishabh Chand Lodha Vishal D. Shah
Resolution Professional of Sancheti Buildtech Private Limited 2023-24 11,840 8875 Partner
Regn. No.: IBBI/IPA-001/IP-P01075/2017-2018/11766 | AFA Valid Upto: 30.10.2024 2022-23 9,388 7,045 Place : Mumbai Membership No.: 119303
Regd. Add. with IBBI: E-5, Basant Vihar, Gandhi Nagar, Bhilwara, Raj. - 311001 2021-22 6,580 4935 Date : July 18,2024 UDIN: 24119303BKBNBZ2394

Date : 30/09/2024 | Place: Bhilwara ~ Regd. E-mail with IBBI: rishabhlodha57@gmail.com

Jaipur
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PUBLIC NOTICE
IN THE HIGH COURT OF GUJARAT
AT AHMEDABAD
R/RECTIFICATION APPLICATION
NO. 210 OF 2022
FIXED ON: 04/10/2024
District: Ahmedabad
MR. Sunny M Asarpota Ld.
Advocate for the Applicant
M/S SIYARAM SILKMILLS LIMITED

...APPLICANT
Versus
SHREE SIYARAM FAB PRIVATE
LIMITED &ANR ..RESPONDENT

1. SHREE SIYARAM FAB PRIVATE
LIMITED

13,D-BLOCK, BHILWARATEXTILE
MARKET, PURROAD,
BHILWARA-RAJASTHAN 311001
OFFICEADDRESS: BLOCKNO. 506,
PALKIPLOTNO. 55, 1STFLOOR,

SHIV SHAKTIINDUSTRIALESTATE,
SAYAN, OLPAD, SURAT - 394130,
GUJARAT

Take notice that the Appellant above-named
having presented a R/RECTIFICATION
APPLICATION NO. 210 OF 2022 (under
section 47, 57 of the Trade Marks Act,
1999) to this High Court praying for the
Rectification of Trade Mark No. 1413473 in
class 24 in the respect of “textile piece

Uch YHEY ) goods, suiting, shirting” registered in the

LRI ot it = fere aftfore. D-Bloo. Bwera. Restan.

qgé waﬁaﬁ ki ki Whereaé upon héaring and' allowing the

L DCINE et | EC A T b etc culc iaip Rt fe (foIg el | CIVIL APPLICATION (FOR SUBSTITUTE

16 W9 gL 7,600 TII B TS, T HHE o TS Adl SERVICE) No. 1 of 2024 in
(rreetar faven o) RarferaraT S @ RAfTrmT36 ¥ (1) S 989 | | pipecriFICATION APPLICATION NO

Steffeh =I=1E | 71 5,770 T i T A WA | | (aie safmat @ R Rrater ey sfsan RFRE, 2016) | [510 oF 5092 the Horouabl Cout
T U 16 T aghT 6,680 TIH B T AqT| AT A el | | e Reets srgde ffies 3 T divi s v @ fore sifreft 1 st 3| ((CORAM: ADDITIONAL REGISTRAR
RS PR . i W"T?)Wﬂﬁﬁwmm 09.2024 ﬁmtﬁvﬁaﬁ%‘iﬁwﬁww @E| | (JUDICIAL)) had on 14/08/2024 ordered to

Tlgl It E|.| %];Ellé— REERE ISR ERERIEEIR [T T ST & b STTTTS TRy P! b I Ter] T T (TR 8 : issue Notice to unserved Respondent No. 1
STTETE ST 14 T sigehT 5,700 BAE BHeA 1 feseeett ST faa=oT AASpaT [ wiefera | | vy of pdsng Buble folce b
9 ufd a9 e 7l TI'§, Sl Teh 9T Eal ﬁaﬁ FrfEe & | [0 o Eaﬁ““”““'m”'ﬁf’w_f"”'“f'”'f 30"’:’:‘1’?2(0!245' X) 10'11(’::’(2’42(0112?1—\’) language, in local newspaper having wide
. f .| T AT TG DT D 3T AT SR -10. -10. circulation in the vicinity of Dist- Bhilwara,

&¢ A S H 5,000% T el BRs(C ek EZSEAIRIR (TTear) (FTeraTR) State-Rajasthan and Dist-Surat, State-

aﬁw 2ﬁ| aﬁ E=IES ﬁ-m-qn 12.| ST 2 R STAFRRIT IR el 1 1(5__10_202; 2(2.10_202))4 Gujarat where the aforesaid unserved
4 i fafer HITSTATR, GEEIR opponent no.1 was having its registered
e ferd w H et 9 %ﬁi{'_‘ﬂ Eﬁ | I ST ST bl 3 i & Wil 25.10.2024 25102024 office(s). , ,
% fdee R Tfdews] T %, T AT H qohI | | wwideieiy () (@) | | FFCATION APPLICATION. No.
AT 9T # 3O Faa o FE uE 14.| AT SO, FeideT o QTR T 30.10.2024 30.10.2024 210 OF 2022 will take place on 4th day of
" T TR S e 1 R (g7m) (gFam) October, 2024 at 11 AM peremptorily in this
et S famfe=i & aﬁg R et ©1 e B S | |15 <fad e smes o sifm g 2(9_11_20134 2(9.11.202)4 court and if no appearance is made on your
m CES I AN i Trﬂ?ﬁ A BrifE QETIN QETIN behalf, your advocate or by someone
3 i g g 16, SoNOTS T AR Do SHeI TSI 15641 | cirp.sancheti@gmail.com authorised by law to act for you it will be

CrA R 3—9’# iﬁ-‘lﬂﬁmgﬂ I AT dg Ueh HAe g o ™ heard and determined in your absence.

: . : Ave: wi oft i 14.00.2024  faawoy Sz orct aemert v | g Sreftl, AT WA | | itness, SUNITA AGARWAL, Esquire the
3R fAHioT ArTd e %| 313]33 HH THA H ESNER ST ST (81 FOFEi 30.09.2024 WA — T 14.09.2024 7 ST ORI Chief Justice at Ahmedabad aforesaid this
STl SIS T WEN TR R Hi TaEl F R A | | TS o e g o e | i g | 14 DayofAugust 2024

. HHTETE b ee, Hadl fAescd wrgde fafie By the Court
e 9 WY ST kil | 3T o %W Al wofara . IBBUIPA-001/IP-P01075/2017-2018/11766 | TTHT: 30.10.2024 T AI=T @ Sd/-
=i fgem %I oraet T %:]"'IT | IBBI® T GSfidyd UdT: $—5, a9 fIgR, Ml TR, ietarst, el — 311001 (K. M. SUTARIYA)
\_ i : 30.00.2024 | ¥ : fictarsT  1BBIS wrer sfidd $3t: rishabhlodha57@gmail.com ASSISTANT REGISTRAR



